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Orders of the Tribunal 

16.08.2010 

lion 'blc Mr .• Justice S.C. Sharma, .J.M. 
Hon'ble Mr. S.N. Shukla, A.M. 
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Even while revising the list, none is 

responding for the applicant. However, Mr. 

P.N. Rai, Advocate 1s present for the 

respondents. Learned counsel for the 

respondents stated that earlier O.A. \Vas 

dis111issed and it was restored on the restoration 

application. Again the applicant remained 

absent and thereafter in the absence of 
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DR(J) applicant's counsel, 0.A. was dismissed an~-., . 
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i nstant application for restoration ~ movec 
~ 

and today also learned counsel for the applicant 

is not present to pursue the 111atter. The conduct 

sho\VS that applicant is no n1ore interested in 

pursuing the 1natter. l-Ience, application is liabl~ 

to be dis1nissed. 

M.A. for restoration of the O.i\.. is 

disn1issed in default. 
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